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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABED

0.A.No. 368/93 Date of Decision: 27.11.96
BETWEEN: .

G« Prabhakar 7 ‘ +» Applicant
AND

l. The General Manager,
South Central Railway,
Rail Nilayam, Secunderabad -

2. The Dy.Chief Mechanical Engineer,
(Personnel Branch) Wagon Work Shop)
S.C. Railway, Guntupalli, Krishna Dist.

3. The Workshop Personnel Officer,
Wagon workshop, S.C. Railway,
Guntupalli, Krishna District.

4. K. Basaveswar Rao, Chargeman-A
Guntupalli

5. K. Arokia Swamy, Chargeman-B
Guntupalli : « Respondents

Counsel for the applicant: Mr. P. Krishna Reddy
Counsel for the Respondents: Mr, V. Bhimanna

CORAM

THE HON'BLE SHRI R. RANGARAJAN: MEMBER (ADMN,)

THE HON'BLE SHRI B.S. JAI PARAMESHWAR: MEMBER (JUDL.)

* e PN

JUDGEMENT
{ORAL ORDER PER HON'BLE SHRI R. RANGARAJAN: MEMBER (ADMN.)

None for the applicant. Shri.Bhimggpaufor the
respondents.

This OA is filed for the following reliefy

To direct the respondents 1 and 2 to declare that
the promotion and regularisation of respondents;4 & 5 as

chargemen 'B' as illegal and withoutjurisdiction and declare _'
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that the applicént is senior to the respondénts 4 and 5 and
give him.conéequential benefits and further direct the respon-
dents 1 and 2 to declafe that the promotion of the 4th
respondent as Chargeman *A' in S.C. Quota on 22.10,91 is
illegal and without jurisdiction and the same may be set aside
and further direct the.tespondents t0 promote the applicant as
chargemen 'A' in S.C. Quota_wle.f. 22,10.,91 i.e, when the

4th respondent was promoted and aive the applicant all the _
consequential benefits including length of service and seniority

and pass such other order or orders in the interest of Justice.

Additional relief brought on record as per the orders

of the Hon'ble Tribunal dated 30,11.94 and made in MA 996/94.

The learned counsel for the applicant, thougb

called number of times, an not present., Hence we are of the
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‘opinion, he is not willing to presecute this case. Hence the

W Prcedimdmndsy
O.A., is dismissed for fault under Rule 1581 of CAT Preocedure 757,

1967,

gg.,m (R. RANGARAJAN)

MEMBER {JUDL.) MEMBER (ADMN. )
2t '

Date: 27TH NOVEMBER 1996 -
Dictated in the open court
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0.A.NC.363/93

Copy to:

1.
2.

3.

The Ganeral Manager, South Caentral Railvay,
Railnilayam,Secundsrabad.,

The Deputy Chief Mechanical Engineer, (Personnel Branch),
Wanon Workshop. Sputh Central Railwav.

Thez Werkshep Personnel (Officer, Wagon Workshop, _
South Central Railway, Guntupalli, Krishne District.

. One copy to Mr.P.Krishna Reddy,Adocate,CAT,Hyderabad,

One copy to-Mr.'.Bhimenna, Addl.CG5C,CAT,Hydersnad,

One copy to bLibrery,CAT,Hdyderabad,
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duplicate copy.
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